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CENTRAL ADMINISTRATIVE TRIBUNAL
.PRINCIPAL BENCH: NEW DELHI

O.A. No.1704/97

New Delhi this ihe^({ Day of September 1998

Hon'ble Mr. Justice K.M. Agarwal, Chairman
Hon'ble Mr. R.K. Ahooja, Member (A)

Kharat i La I .
Son of Shri Nanak Chand,
Resident of C-4/E/225 Janakpuri ,
New Del hi-110 058.

(By Advocate: Shri B.B.Raval)
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-Versus- 2.,

(By Advocate: Shri R.L. Dhawan)

ORDER

JL-_ ^

Hon'ble Shri R.K. Ahooja, Member (A)

L

In this O.A. rel iefs claimed are for opening the

various sealed covers of DPC and to consider the case of

the appl icant for promotion to the post of Divisional

Personnel Officer. When the matter came up on 1st

•September, ■ 1998 we were told by the learned counsel ' for

the appl icant that promot ion has been granted to the

appl icant. He has submitted that s-i nee the promotion has

been given on exoneration of the appl icant from

discipl inary, proceeedings, the promotion should be wi th

retrospective effect from the date his immediate Junior

was promoted along with al l other consequential benefi ts

l ike seniority, pay fixation, and areears of pay in the

h i gher pos t.
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2. In view of the fact that the respondents have

now granted the main rel ief to the appI icant by issuing

his promotion order, we consider i t appropriate to
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dispose of this OA with the direct ion that the
CL-

respondents wi.l l take decision regarding the date from

wh i ch his promot ion wi l l take effect and pay the

consequential benefi ts, if any, wi thin a period of three

months from the receipt of a copy of this order. Liberty

is also granted to the appl icant to approach the Tribunal

again in accordance wi th law, if he is not sat isfied wi th

the decision of the respondents.

(K.M. AgarwaI)
Cha i rman

(R.K. ARbo
A)Memb
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